IN THE CENTRAL ADMINISTRATIVE TRIAGNAL
AHMEDABAD BENCH

O.A. No.626/93
iAo No.
DATE OF DECISION -/
Petitioner
o JeJdeYajnik & Mr.KeMePatel Advocate for the Petitioner(s)
Versus 1
1 - India & Anre. __ Respondent
Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.B.Patel 3
The Hon’ble Mr. V.Radhakrishnan : Member (A)

1. Whether Reporters of local papers may be allowed to see the J‘udgemem‘?\("

2. To be referred to the Reporter or not ? [ N
P | ?MD
3. Whether their Lordships wish to see the fair copy of the Judgement ¢ ;

4. Whether it needs to be circulated to other Benches of the Tribunal ?




shri Re.Rambadran, IAS
E-1, Samarpan Flats,

Ellisbridge, Ahmedabade. Applicant

(1)

(Advocates Mr.J.d.Yajnik
& Mr.K.M.Patel)

Versus

1. The state of Gdjarat,
Throughs: 1
The Secretary., General
Administration Department,
Sachivalaya, Gandhinagar.

2. The Union of India,
Through:
| Secretary, Home Affairs Ministry, _
| New Delhi«110 001. s Respondents
(Advocates

ORAL ORDER

IN
Oerre/626/93

Dates9/11/93

Pers: Hon'ble Mr.N.B.Patel $ Vice Chairman

The applicant and his advocate are not present.

Dismissed for default.

4

\V.Radhakrishnan) (NeB4Patel)
Member (A) Vice airman

QedeDe
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1-3-24 ! MeAe31/94 IN 0.40626/93
! .
' Heard Mr.Pqndya,leafned Assisd
; -ant Government Pleader. MeA. alloweds
: OeAe626/93 restored to file. No order as
‘ to costse
!
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! Fixed for admission hearing on
}
08-3=-94.,
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Member (A) ) Vice Chairman
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(KeRamamoorthy)

Order
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Adjourned 2 21,3,1994, at the request of

Mr,.K.M.Patel, as he wants to ascertain whether
the apolicant has filed any M.A. for condonation
of delay or not, if it is not £iled, he wants to
file the same. Call on 21.,3.1994,

2 -
\ Na Ea}';ﬁ '\.'5}.:'

Member (A) Viea Chat ymon

alt,

Adjourned to 29-3-94,at the request of

MrePatel as he wants to file amendment applications

- (KeRamamoorthy) " (NeBe Patel)
Member (A) Vice Chairman
*AS * .
’ Cn copy of Meses being furnished to

MreKureshi,he waives service. Nobody is present
on behalf of the State Government though Mr.Pate’
furnished copy of Meae to Mrm?andya,learned
Assistant Government Pleadef;who reports the
State Government. Notice to the respondent Koe.1l,

State Government of Gujarat,returnable on 19-4-94,

i

|
(KeRemamoorthy) (NeBePatel)
Member (A) Vice Chsirman
j’s*'
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03.5.1994,
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| nment
i Reply filed by the State Gover

' equest
taken on records Adjourned to 3-5=-94,at the requ

of Mre.Kureshi for filing replys

(NeBePatel)
§ (K-Ramamo?gghY) : Vice Chairman
Membexr : ;

Taking an over all view of all the

lcircumstances of the case we find that this is a
fit case for condonation of delay because the

impugned order dated 16,12.1985 was communicated

%o the applicant in February 1986 and seon there-
after he filed a writ petition before the High Court
On 24601986 challenging the impugned order.

The writ petition was admitted on 13.9.1986 but on 24 :3
2@.3 1992, it was transferred to this Tribunal and

tﬁe T.As was dismissed on 1.9. 92 on the ground that

tpe Tribunal e¢ould not take cognigence of the T.A. on
iIs transfer by the High,Court since the writ petition

as not pending on 1.11,1985, when the Tribunal

VJas established. It is abundantly clear that the

applicant could not be held responsible for any ..
elay till 1.9.1992. About 4 or 5 months after ¥.9.9:

has filed the present application on 3.2.1993 and
not

herefore, the delay could/be graded as inordinate.

qouoled with this.is a fact that the appltcant had

om the beginning a clear intention to challenge
q impugned order. M.A. allowed. Delay condoned.
HPA +/135/94 stands disposed of,
JPA. may be listed for admission hearing on 14.6.94,

(KeRamamcorthy)

(NeBoPatel)
Member (A) Vice Chairman “
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% (K.Ramamoorthy)

Adjourned to 21.3.1994, at the request of

Mr.K.M.Patel, as he wants to ascertain whether

e o e e e e

the applicant has filed any M.A. for condonation

of delay or not,éif it is not filed, he wants to

file the same. €C&a11 on 21.3.1994,
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(KeRamamoorthy)
Member (A)
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(NeBopPatal)
Vice @haiman

Adjourned to 29-3-94,at the request of

Mre.Patel as he wants to file amendment application.
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Member (A) Vice Chairman
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On copy of Ms.a. being furnished to

!

|

; Hr.Kureshi,he weives service. Nobody is present

i

E on behalf of the state Government though Mr.Patel
; furnished cos} of Meis to Yr.Pandya, learned
Assistant Governmen: Plesader,who reports the
State Government. Notice to the respondent No.1,

State Government of Gujarat,returnable on 19-4-24,

0

<N sBe i’atel)
Member ' (4) Vice =irman
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19-4-04 ; i Reply filed by the 3tate Government
taken on record. Adjourned to 3-5-94,at the request

of Mr.Kureshi for filing reply.

; | (KeRamamoorthy) tel,
' i Member (&) , Vice Chairman

*AS *

030501994. M‘A‘/_l_85/94o

Taking an ovég:éll'view of all the

circumstances of the case we find that this is a

fit case for condonation of delay because the

' : { impugned order dated 16.12.1935 was communicated

to the applicant in February 1986 and ,seon there-

' after)he.filed a writ petition before the High Court

o § on 2.5.1986 challenging the impugned order.
' . b ; 4 '

) ; The writ petition was admitted on 13.9.1986 but;on 24

24.3.1992, it was transferred to this Tribunal and

xthe TsA. was dismissed on 1.9.92 on the'grouni that
the Tribunal could not take cogniggnece of the T.a. on
its transfer by the High Court since thé'writ’petition
- was not pending on 1.11.19385, when the Tribﬁnal

was established. It is abundantly clear that the

applicant could not be held responsible for any . 3
delay till 1.9.1992, About 4 or 5 months after 1.9.92

he has filed the present application on 3.2.1993 and
v not Laguded
therefore, the delay could/be graded as inordinate.

i b s A A

Hss ke
Coupled with this, is § fact that the applicant hadJ

from the beginning  a clear intention to challenge

; the impugned order. M.A. allowed. Delay condoned.

; M.A./185/94 stands disposed of.

j JeA. may be listed for admission hearing on 14.6.94.

y e
j ' (K.RAnémoorthy) (N-B:¥atel)

- Member (A) Vice Chairman
\
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QOifice Report

ORDER

14-6-94

BeTe94

22.7.94

1/8/1994

®ssh

The other Hon'ble Member is not available.

At the request of Mr, J.J.Yajnik adjourned to

1 '8th July, 1994, No further time will be given,

Patel )
Vice=Chairman,

As the other Hon'tle Member of the Bench

is not available,adjourned to 22.7.94,
_.\,,_.
(NeBePdtel)

Vice Chairman

vie

Adjourned to l1le8.94,at the request of

MreKeMePatel,

i

(VeRadhakrishnan)
Member (A)

Adjourned to 8.8.1994,at the request

oi iKr.Deepak patel on behalf of Mr.K.M.Patel,
who is reported to be sick. The applicant should
consider whether an appeél lies from the impugned
action to the Government of India and a memorial
lies to the President of India and, if so,
whether his application without exhausting the

said remedies is maintenable.

/(?’all on B8,3.1994, )
. %LJ,//’” ¥

(V.Radhakrishnan) , (N.B.Patel)
Member (A) vice ' Chairman

aab
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8/8/94 ) j Heard Mr.K..Patcl end Mr.Bambhania for

Respondent NOo1. hdmitied. It is made clear
that it will be open to the respondents toO
c:ontezn'&at the final hearing that the 0.A. is
premature as the applicant has not exhausted
&he departmental remedies before approaching

_ the Tribunal. Reply is already filed. Mr.Pa_atgl
" r((‘ s:(*( "h’m states/i?g?ginder is not necessary to be filed,

'/\” e NT‘h L“‘:::‘l'-'&-'e Oehe f£ixed for final hearing in due course,
A t W le ‘ CN\—/"

o &KA YR

(VeRadhakrishnan) {N.B.Patel)

Nesr A LS Member (A) vice Chairman

AR N
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L
26.8.,99 None for the parties. place before
Division Bench on 6.9.1999.
g
(Ve.Ramakrishnan)
vicé Chairman
vtc .
£+9.99 Adjourned to 1.10.1999.
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Mr, Adhvaryu enters appearance for the State'of
Gujarat, Respondent Noll; Place it before the

Special Bench on 14.10.99,

/\'—1/ - Ui #

(A,S.Sanghavi) (V. Ramakrishnan)
Member (J) Vice Chairman

pmr

REREXLARXRR&ExpAXKA&EX Dismissed for'default.
oral crder dictated in the open Court.

W
(A.g.Sanghavi) . (VeRamakrishnan)

Member (J) _ Vice Chairman

vtce.
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i - 0A/626/93
DATE, - OFFICE REPORT 0 R B E.R
1.10.992 ' Mr, Adhvaryu enters appearance for the State of
' Gujarat, Respondent No,1, Place it before the
' Special Bench on 14,10,99,
v (A,S.Sanghavi) (V. Ramakrishnan)
' Member (J) Vice Chairman
pmr
4 iy NaasxfarxRAKxpaxtik®x Dismissed for default.
Ooral order dictated in the open Court.
(A.S.S8anghavi) (Ve.Ramakrishnan)
Member (J) Vice Chairman
vic.
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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHM DABAD

Q.A.NO. 626/93

aAhmedabad this the 1l4th day of October, 1999.

Shri R. Rambadran, I.A.S.
E-1, Samarpan Flats
Fllisbridge, Ahmedabad. cese Applicant

By advocate; Mr. W.J.Yajnik &
Mr. K.M. Patel

VE.RSUS
1. The gtate of Gujarat
T0 be served through
The secretary, General
Administration Department
sachivalaya, Gandhinagar
2. Union of India, Notice to be
served through
secretary,
Home Affairs Ministry,
New Delhi.

By Advocate: Mr. P.F.adhvaryu.
ORDER (Oral)
Hon'ble Mr. V. Ramakrishnan, vice Chairman.
Neither the applicant no® his counsel is present.
They have not been present on earlier occasions also.

Apparently, the applicant is not interested in pursuing

the matter. Dismissed for default. Mr.adnwaryu present.

(A+S .Sanghavi) (V.Ramakrishnan)
Member (J) vice Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD

O.A.NO. 626/93

Ahmedabad this the 14th day of October, 1999.

Shri R. Rambadran, I.A.S.
E-1, Samarpan rlats
Ellisbridge, Ahmedabad. & Sharle APplicant

By advocate; mr. JoJeYajnik &
Mr. K.M. Patel

VERSUS
l. The state of Gujarat
TO be served through
The Secretary, General
Administration Department
Sachivalaya, Gandhinagar
2. Union of India, Notice to be
served through
Secretary,
Home Affairs ministry,
New Delhi,

By Advocate:; mr. P.F.adhvaryue.

ORDER (Oral)

Hon*ble Mr, V. Ramakrishnan, vice chairman.

Neither the applicant no® his counsel is present.
They have not been present on earlier occasions alsc.
Apparently, the applicant is not interested in pursuing

the matter. Dismissed for default. Mr,Adbwaryu present.,

T ——

Vg

*Sa havi (VeRamakrishnan)
- iegggg(i) . vice chairman

vtce.



